
 

chant Shipping Act, 1958, a copy (in English 
and Hindi) of the Ministry of Snipping and 
Transport (Transport Wing) Notification 
G.S.R. No. 1218 dated the 31st October, 
1974, publishing the Merchant Shipping 
(Wrecks and Salvage) Rules, 1974 [Placed in 
Library. See No. LT-8594/74] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Sir, I beg to lay on the 
Table, under sub-section (3) of section 37 of 
the Apprenticeship Act, 1961, a copy (in 
English and Hindi) of the Ministry of Labour 
Notification G.S.R. No. 1224 dated the 29tb 
October, publishing the Apprenticeship 
(Amendment) Rules, 1974. [Placed in 
Library.    See No. LT-85-99/74] 

MR. DEPUTY CHAIRMAN: Calling 
Attention. 

SHRI NIREN GHOSH (West Bengal) : Sir, 
I have a submission to make on a point of 
order. 

REFERENCE    TO    DEMAND    FOR 
C.B.I. REPORT ON   LICENCE CASE 

SHRI LAL K. ADVANI (Delhi): Sir, this 
House as well as the other House has been 
agitated over a matter regarding which we 
have just been informed that the Prime 
Minister, Mrs. Gandhi, would be making a 
statement. I am not aware of the time at which 
she is to make a statement. 

MR. DEPUTY CHAIRMAN : There is no 
time. She would come to the House and when 
I permit she would make a statement. 

SHRI LAL K. ADVANI: That is what I 
have said. I have sought your permission to 
rise at the moment because I would like to 
recall that yesterday on behalf of my Party, 
and subsequently endorsed by several 
prominent 

colleagues representing various Parties in the 
Opposition here, we had stated that we are 
very much agitated over the Government's 
reluctance to share with this House the 
investigation report, the inquiry report, of the 
C.B.I, about licence scandal, and we had also 
stated that we would like the Government to 
consider the mood of the House, and within 
24 hours to share with this House all the 
reports in that regard. In between, much has 
taken place. You yourself, Sir, took an 
initiative and suggested to this House what 
you thought could be a via media. Sir, you 
suggested to the Government that the 
Government place the reports before the 
leaders of the various Parties and inform them 
about the contents. There was a meeting in 
your Chamber, Sir, on this point. Almost in a 
parallel way, meetings have been going on in 
the other House also. 1 do not want to go at 
length into all those meetings and what 
transpired there. But this I would like to make 
clear that this morning we were told by the 
Government what they are willing to lay be-
fore us. That does not in any way meet the 
demands of the situation because we were told 
that we would be given a summary of the 
report. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRT OM MEHTA):    
Absolutely incorrect. 

 

SHRI LAL K. ADVANI: The Minister of 
Home Affairs may say that, but the word 
'summary' was used by the Leader of the 
House himself. 

SHRI OM MEHTA: Never. Absolutely 
incorrect. 

THE MINISTER WITHOUT PORTFOLIO 
(SHRI UMASHANKAR DIK-SHIT): There 
is no question of a summary. It is 200-300 
pages report. It is not same sort of a summary 
that is the only report. It is proper, complete 
report.   You said you wanted earlier re- 
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ports, other reports—those mav be two 
years before. But all this was said on your 
behalf. Sir, we are willing to show you the 
report. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir. at that moment I was not in 
a position to contradict the Leader of the 
House But at this moment I have just seen 
a letter written by Prof. D. P. 
Chattopadhyaya to Shri Madhu Limaye in 
the other House, dated 31-10-1974. . . 

AN HONOURABLE MEMBER : No 
reference to the other House. 

SHRI LAL K. ADVANI:    It   is    a 
document; it is a public letter and in that 
leUer. . . 

SHRI AWADHESHWAR PRASAD 
SINHA (Bihar): Sir. I rise on a point of 
order. Things that happened in the other 
House should not be quoted here. 

SHRI LAL K. ADVANI: I have, Sir, 
not referred to any proceedings of the 
other House. 

SHRI N. R. CHOUDHURY (Assam): It 
is a private correspondence between them. 

SHRI

RABI RAY: 

It is about C.B.I, report; it is about the 
licence scandal. 

SHRI  N.  R.  CHOUDHURY:     My 
submission is, yesterday you ruled. Sir, that 
no private correspondence can be referred 
to in the House and no private 
correspondence can be laid on the Table ' of 
the House. Sir. this is a private cor-
respondence between D. P. Chattopadhyaya 
and Madhu Limaye. My submission is, you 
should also not allow him to read that here. 

SHRI NIREN GHOSH   (West   Bengal):    
This Is never a    private corres-,   pondence.   
This is released to the press and this relates to 
the licence issue. 

MR. DEPUTY CHAIRMAN:      Do not 
quote. 

SHRI LAL K. ADVANI:   But. Sir,.. 

MR.   DEPUTY  CHAIRMAN:    Mr. 
Advani, if you start quoting from private 
letters. . . 

SHRI aLAL K ADVANI: No, Sir, it is not 
a private letter. It is official letter written to 
Mr. Madhu Limaye. It has nothing to do 
with the proceedings of the other House. 

SHRI N.    R.   CHOUDHURY:    Let 
him read the address. If it is an official letter, 
you know there is some procedure to write an 
official letter and if it is a private letter, there 
is also a procedure to write a private letter. 
Let him read the address, if it is "Dear 
Limaye" or "My dear Limaye". 

SHRI LAL K. ADVANI:    Sir,   he is 
unnecessarily agitated about it. 

SHRI N. R. CHOUDHURY: "Dear 
Chattopadhyaya"—you cannot write an 
official letter like this. 

SHRI LAL K. ADVANI: Chattopadhyaya 
is not in the wrong; Chattopadhyaya is quite 
correct when he explains the delay. He has 
written a letter. He says: ".. . As regards the 
delay, in replying to your letter, I was out of 
the country for a number of days and besides, 
certain consequential action had to be taken 
on receipt of the interim reports mainly from 
the C.B.I." Now this is very clear, very 
categorical. 

SHRI NIREN GHOSH: Those are public 
letters, in public possession. 

SHRI LAL K. ADVANI: This is a 
peripheral issue whether there are reports or a 
report. Whatever it is after all we do nof know 
but when you suggested in your wisdom that 
the Government should share with us the 
C.B.I, report and show us, Sir, you were 
referring to the whole body of the documents 
and papers. 

MR. DEPUTY CHAIRMAN : Let me make 
myself very clear now what I am supposed to 
have meant. Let me make myself very clear. 
When I say 'report' I mean the report, the final 
re- 
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port which is a culmination of whatever 
process might have gone tarlier but I do not 
envisage that every diary or every paper or 
every bit of chits that might have passed 
between all that, should form part of the 
report. 

SHRI LAL K. ADVANI:    I am not 
trying to put anything into your mouth but 
what I am saying is this that when you 
suggested something, it was a via media out 
of an impasse. A stalemate had developed. . . 

SHRI A.  G.  KULKARNI  (Maharashtra) :    
I am on a point of order.   Mr. Advani is 
making out   a   point out   of Chattopadhyaya's   
letter.   Perhaps,   not being conversant with 
the import and export     matters,   he   might    
be   implying     the     implications     part     of     
it wrongly.       Sir,     Chattopadhyaya     is 
quite   justified   in   suggesting—and   this is 
what he stated in his statement—that one part 
of the plan was that all   those signatures were   
to   be   verified by   the C.B.I.   Perhaps,   
everybody knows that. Secondly, after   the   
discussion in   the House, the CBI was asked 
to have a full investigation  and   report.   The 
implication naturally is to impound the 
licences that form part of the implication, to 
give a chargesheet and submit an FIR.   These 
are all implications which he cannot put in the 
mouth   of   Prof. Chattopadhyaya suggesting 
that there, must be a part 1, a part II, part III, 
then an interim re- | port, a   mid-interim report 
and a   final report or something like that.   It 
would be a travesty of   facts   and reading too 
much into the letter.   It is explained that Mr. 
L. N. Mishra understands the problem, but it is 
too difficult for Mr. Advani to interpret it. 

MR.   DEPUTY   CHAIRMAN:      It 
was his interpretation of it. 

SHRI NIREN GHOSH: He gave a wrong 
interpretation and we have listened to him. 

SHRI LAL K. ADVANI: My point is 
when we in this House demanded that before 
we discussed the licence scandal or the 
action taken on the enquiry by the CBI in 
this House, the CBI report 

should be laid on the Table, first of all, we 
did not, at any stage, say that the CBI 
enquiry was a-proper substitute for a 
parliamentary probe. A parliamentary probe 
is the only thing that should have been done 
in this matter. 

SHRI A. G. KULKARNI:    So.   you 
want to start the whole thing again. 

SHRI LAL K. ADVANI:    I am not 
starting the whole thing again. . . 

SHRI A. G .KULKARNI:    Wasting the 
time of the House and the country. 

SHRI LAL K. ADVANI: The second 1 
point is this. When we insist on the CBI report 
being placed on the Table, we do not want 
merely to score a debating point. It is a small 
matter. What we are concerned about is that 
this House should be enabled to unravel the 
whole episode, to reach out to the bottom of 
the whole stinking scandal. Unless the CBI 
report, with all the appendices, basic 
documents, case diaries, etc., is brought out, 
how do we know anything? 

DR.  R.  K. CHAKRABARTI   (West 
Bengal):    Go to a court of law. 

(Interruptions) 

MR.  DEPUTY  CHAIRMAN:     Let him 
say. 

SHRI   K.    CHANDRASEKHARAN 
(Kerala): Why this excitement? Who is 
responsible for all this? Is he not a Congress 
member. Mr. Tulmohan Ram, who is 
responsible for, all these things? Why are 
they getting excited? They are guilty and 
they should plead guilty before this House. 

SHRI  RANBIR  SINGH (Haryana): You 
are misleading the country. 

SHRI  K.  CHANDRASEKHARAN: 
You yourself will stop her from leading the 
country in due course. 

(Interruption). 
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MR. DEPUTY CHAIRMAN: Please 
continue. 

SHRl' LAL K. ADVANI: I once again 
stress the reason why we demand the CBI 
report is to unravel the mystery completely. 
My submission is that in this particular case 
an unlettered and perhaps avaricious person 
is being made a scapegoat for the corruption 
at high ministerial and bureaucratic levels 
The worst part of it is this. I may be wrong 
and I would be happy if I am proved to be 
wrong, because Shri L. N. Mishra and I 
have very cordial and friendly relations. So, 
if he is absolved of guilt I would be very 
happy personally, but there is a strong 
feeling not only in this section of the House, 
but also among a majority of members on 
that side. . . 

HON.   MEMBERS:   No.   no. 

{Interruptions). 

SHRI LAL K. ADVANI: ... and 
certainly, in an overwhelming section of the 
people outside ... 

SEVERAL HON. MEMBERS: No, no. 

SHRI LAL K. ADVANI: Shrt Tul Mohan 
Ram is only being made a scapegoat for the 
sins and crimes of others and the arch 
culprit in this case is the Minister. Shri L. 
N. Mishra. I go further than this. . . 

MR. DEPUTY CHAIRMAN: Please 
complete. 

SHRI LAL K. ADVANI: I will be short 
in my observations. I will not take long. 

MR. DEPUTY CHAIRMAN: When you 
discuss the Resolution on corruption, you 
can do it. It is about corruption. 

SHRI RABI RAY: Shri h. N. Mishra 
figures in the CBI Report. That is only a 
Private Member's Resolution. 

SHRI R. K. MISHRA (Rajasthan): Sir. on a 
point of order. The Chair has permitted the 
hon. Shri Advani to make a statement of 
personal explanation for wriggling out... 
5—35 RSS/74 

SHRI LAL K. ADVANI:    No, no. 

SHRI R. K. MISHRA:... of a situation in 
which he finds himself. Yesterday, Mr. 
Deputy Chairman, you made the suggestion 
that the CBI Report may be placed at the 
disposal of the Chair-' man and that the 
leaders of the Opposition parties may see it. 
Now that they find that all the attempts that 
they made to create a cloud has r>een 
exposed thoroughly, evidently he is trying to 
make a statement of personal explanation to 
justfy his wriggling out of the situation. The 
Leader of the House has made it clear that 
what the Government is prepared to place at 
your disposal is the Report of the CBI. Now, 
if they do not want to see it, evidently they 
are not interested in the facts. 

SHRI LAL K. ADVANI: We are 
interested in the facts, in fact, in the whole 
episode. 

SHRI N. R. CHOUDHURY: Sir, on a 
point of order. Yesterday you suggested, 
after long deliberations in the House, that 
the CBI Report should be placed at the 
disposal of the Chairman and that the 
Opposition party leaders should go 
through it and also that they can scrutinise 
if there is any discrepancy between the 
charge-sheet and the CBI Report. Sir, first 
of all, I would like to know from you 
whether the Government has placed the 
CBI Report at the disposal of the 
Chairman. . . 

SHRI MAHAVIR TYAGI (Uttar Pra-
desh):    Not yet. 

SHRI N. R. CHOUDHURY: ... and if 
this is done, whether the Opposition party 
leaders have gone through it under an oath 
of secrecy. If the Government has placed 
the Report in vour custody and if they have 
not gone through it. I think, without going 
through the Report, making any such 
remark in the House will be sheer injustice 
not only to the Government but is also 
against the dignity of the House. So, mv 
point of order is this: As Deputy Chair:nan, 
you are the custodian of the rights and the 
dignity of the House. My humble. 
suggestion is that you should not allow 
them to take recourse to such type of 
malicious propaganda. 
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MR. DEPUTY CHAIRMAN: There is no 
question of expunging anything. However, I 
will request Members not to tread on the 
jurisdiction of the court. 

SHRI LAL K. ADVANI: I will not tread on 
the jurisdiction of the court. I have described 
him as an unlettered avaricious person. 

SHRI RANBIR SINGH: You used the 
word "scapegoat". 

SHRI LAL K. ADVANI: I have not yet 
come to the worst part. 

SHRI RANBIR SINGH: Without going 
through it how can you say any such thing? 

SHRI HIMMAT SINH (Gujarat) : Till 
yesterday you were talking about the C.B.I, 
report. Now you are sidetracking it     What is 
your intention?. . . 

SHRI D. P. SINGH (Bihar): Sir, on a point 
of order. The hon'ble Member opposite says 
that Mr. Tulmohan Ram, who is an accused, 
is being made a scapegoat. It means he is 
providing defence to Mr. Tulmohan Ram and 
this cannot be permitted. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, my learned friend, Shri D. P. 
Singh, is a practising lawyer in the Supreme 
Court.    He says when I   re- 

 

ferred to Shri Tulmohan Ram as a scapegoat I 
am absolving him of blame. I am not. I am 
merely saying that he is a scapegoat in the 
same way in which Mr. Howard Lyddy and 
Mr. Gordon were said to be made scapegoats 
for Richord Nixon. They were people who 
belonged to the corps of plumbeis and went to 
burgle the Watergate office, headquarters of 
the Democratic Party, lust as these two 
people, Messrs. Howard Lyddy and Gordon, 
were said to be made scapegoats that does not 
mean that they were not burglars. 

SHRI R. K. MISHRA: Mr. Deputy 
Chairman, under Rule 238 I would like to say 
that it i* very clearly said that 

"A member   while   speaking   shall 
not— 

(i) refer to any matter of fact on which 
a judicial decision is pending." 

A charge sheet has been filed against him and 
a judicial decision is pending. Now it is 
against Rule 238 for Mr. Ad-vani to make 
reference or to advance any defence on behalf 
of Mr. Tulmohan Ram or to say something 
which will prejudice the case. Therefore .all 
that has been mentioned should be expunged 
and the hon'ble Member may be directed not 
to make any reference. 

SHRI NIREN GHOSH: Sir, R. K. Mishra 
could have spoken about it at Narora. He has 
been here for a few months. I was astonished 
that no old Members were called at Narora 
and he was called to this select gathering. 
What is the background behind it I would like 
to   know. 
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SHRI NIREN GHOSH: Mr. Tulmohan 

Ram can become a cover for Mr. L. N. Mishra 
and Prof. D. P. Chattopadhyaya. 
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MR. DEPUTY CHAIRMAN: Mr. 
Niren Ghosh, you want an enquirv on 
that? " 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, the entire thrust of my argument is 
that this is not a case of a petty peccadillo by a 
petty thief or a petty trafficker in licence. It is a 
serious matter and it involves ministerial 
corruption. That is number one. Even more than 
that, right from the 27th August, when this 
matter surfaced in this House and when as a 
result of the vigilance of several Members, 
including Members from that side also, the 
matter was brought to light, this House and the 
country has been treated to a continuing 
conspiracy and cover-up by the Government. 
The whole Government is involved in that; the 
whole Government is trying to cover up the 
whole thing. And the latest part of that is, having 
been reduced to this ridiculous •state, having 
been exposed before the public eye. . . 

 

SHRI LAL K K. ADVANI: ... they have 
thought of this, that is: we will do what we are 
doing, we will protect the Minister whom we 
have got to protect, but at the same time, create 
a plausible impression of reasonableness in the 
minds of the people. (Interruptions) I say that 
the offer to show us a gist or summary of the 
report. . . 

SHRI UMASHANKAR DIKSHIT: He can 
stop that impression by accepting the offer. 

SHRI LAL K. ADVANI: We accept the offer 
provided you say that all papers pertaining to 
the enquiry. . . 

SHRI   UMASHANKAR   DIKSHIT: 
No summary. 

SHRI LAL K. ADVANI:. . . all the reports, 
interim as well as final, are to be shown to us. 
Then I can understand there will be plausibility. 
Otherwise, if tbe Government wants to take the 
country and the Parliament for a ride, I would 
say that I for one would not be 

willing. I am willing to bear with them a 
while because the Prime Minister has 
conveyed to us that she wants to make a 
statement. Perhaps she has something new 
to say; I do not know. She might have 
taken note of all that is going on in the 
country. (Interruptions). The issue is 
simple 

.   . (Interruption) 

SHRI NIREN GHOSH: It is arising out of 
his suggestion yesterday and the talks we had. 

(Interruptions.) 

SHRI    RANBIR    SINGH:    Arising 
from the laying of papers? (Interruptions) 
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{Interruptions) 

MR.   DEPUTY   CHAIRMAN: Yes, 
Shri Advani. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir. I am making a suggestion. Let Shri Advani 
speak and after that let others speak. Let there be 
no interruptions. We "are now discussing as to 
what should be done with regard to CBI report 
or something else. Let him speak and let others 
also speak. What is the use of delivering 
political speeches ? We are on the question what 
should or should not be given to you. This is the 
issue. Let us not have political discussion. 

Dr.    R. K. CHAKRABARTI:    We 
agree to hear him provided you give him some 
time, sav 15 minutes or 20 minutes. A man 
cannot get up and speak for more than an hour. 

MR. DEPUTY CHAIRMAN; If you remain 
silent... 

SHRI SALIL KUMAR GANGULI: How 
many points of order you raise? 

MR. DEPUTY CHAIRMAN: Dr. 
Chakrabarti. if you are very silent and if there 
is no pandemonium in the House, then even 
time can be regulated. If you go on 
interrupting, then the speaker will ask for five 
minutes more because of interruptions. Shri 
Atitvini, kindly finish in five minutes. 

 

SHRI   SALIL   KUMAR   GANGULI
(West Bengal):Sir, on a point of order. Are 
the Government Whips encouraging this sort 
of thing leading to pandemonium? If that is so, 
we shall not allow this House to continue m a 
peaceful way. I would request the 
Government Whips to control their Members. 



 

SHRI   LAL   K    ADVANI :    1  can 
finish even within three minutes or two 
minutes. After all the issue is simple. The 
issue is one of corruption. Are we really 
earnest and sincere about probing corruption ? 
The other day the Prime Minister herself said 
somewhere—I read a statement to that 
effect—that the Congress Party and she are as 
much concerned about rooting out corruption 
as the   Opposition  Parties  profess   to   be. 

And, Sir, 1 think here is the testing stone 
because, after all, in this case, no one, none 
even from those benches, says that Mr. 
Tulmohan Ram is not guilty. . . (Interruption) 
... No one says that. That is what I say. Every-
body agrees that Mr. Tulmohan Ram is guilty. 
After about three or four months, you have 
had this small decency to suspend that 
member from your party, that is, only last 
night. After all, this was going on and it is a 
very petty thing, it is a small thing. In these 
matters, a . prima facie case was sufficient 
even to expel the member from your party. A 
prima facie case was sufficient. But this was a 
serious matter and, in this particular case, 
what has been happening? Ever since the 27th 
of August, it is continuing process of brink-
manship : "Go to the brink and not more." It is 
brinkmanship all along, right from the 
beginning. Unless the House presses it, don't 
even discuss the matter. Seven days it took the 
Lok Sabha to have the discussions in the 
matter and another seven days to have a 
discussion on the privilege issue and now, 
after three days or four days of discussion in 
this House, the Government comes forward 
with the proposal and that too after the Chair 
suggested : "All right. Show the Report to the 
leaders." And they come and tell us. "We shall 
not show the, complete Report, not the 
complete paper, not the complete document, 
but only the final report", so that we are not in 
a position to find out whether anyone is 
absolved or not and we should not be in a 
position to do so and that is their wish. On the 
other hand, a posture is made for public 
consumption to show: "We are all fair; but 
these people want to play politics with us."   
Sir, I can assure you that 

this is not a matter of politics at all. I would be 
the last person to say that it is a matter of 
politics. It is not a matter of politics. This is a 
matter involving purity of public life. . (Inter-
ruptions). . . and if, today, the social 
conditions in the country are corrupt, it is 
because—this is my confirmed opinion—the 
roots of all corruption that we see in the 
country lie not in administrative corruption, 
but they lie in political corruption and it 
serves no purpose when we continue to 
tolerate political corruption and not only 
tolerate, but to collude with it and not only 
collude with it, but to cover up corruption, 
when the whole Government is acting to 
cover up corruption ... 

SOME HON. MEMBERS :    No. 

SHRI   LAL   K.    ADVANI:    I   am 
sorry to say that in this situation there is no 
scope for rooting out corruption. My 
submission is—I would reiterate it —that in a 
matter of this kind, where the prestige of the 
Parliament is involved, where the Members of 
Parliament— I do not know whether it is Mr. 
Tulmohan . Ram or whether it is those or 
many of those 21 Members whose signatures 
appear there^—are involved, we should take a 
serious view. 21 Members of Parliament are 
involved in the episode. The name of Mr. L. 
N. Mishra has appeared repeatedly in the 
debates and many Members have given proofs 
as to how he had colluded. Even the charge-
sheets show that Mr. L. N. Mishra has been in 
the picture throughout and all along and 
yesterday, Mr. L. N. Mishra's notes were also 
quoted. Because this involves ministerial 
corruption alsp, I think the ends of justice 
cannot be met unless a parliamentary probe is 
instituted. So far as yesterday's matter is 
concerned, about laying of the CBI Report on 
the Table, my submission, Sir, is that it would 
be fair to the Opposition, it would be fair to 
the House, if all the Reports including the 
interim Reports, if all the documents, on the 
basis of which the Report has been framed, if 
all the case diary, etc., all the relevant papers 
pertaining to the Report on the basis of which 
this House and we can come to a conclusion 
whether anyone has   been deliberately   
shielded 
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or not, whether a proper course of action has 
been taken or not, are shared with us. This is my 
submission, Sir. With these words, Sir, 1 can 
only say that I would wait to hear the Prime 
Minister in this matter before proceeding with 
the course of action that I suggested yesterday.    
Thank you, Sir. 

MR.  DEPUTY CHAIRMAN:    Mr. 
Joshi, it is for the Opposition to tell us whether 
they are prepared to accept the Government's 
proposal or not. So, let us hear the Opposition 
first. 

SHRI KOTA PUNNAIAH (Andhra Pradesh): 
Sir, on a point of order. Sir, you know I seldom 
rise to speak. 

 
SHRI LAL K. DVANI: Sir, is the Prime 

Minister coming here? 

MR. DEPUTY CHAIRMAN: 1 think she is 
making the statement there. 

SHRI LAL K.  ADVANI:    So, im- I 
mediately thereafter she is coming here. Thank 
you. 

SHRI KOTA PUNNAIAH:    Sir, on a point 
of order.   We have been carefully listening to 
Mr. Advani. for a long time.   I want to ask him 
a straight question again whether he is sincere, 
whe-there he is reasonable.   Yesterday, Mr. 
Deputy   Chairman,    you   yourself suggested 
that the Government should show the CBI 
report, taking some Opposition leaders into 
confidence.     Later on, you yourself know,  Mr. 
Deputy Chairman, what happened.    They 
agreed and disagreed.   Let them not suffer like a 
culprit, whom the judge punished with a fine of 
Rs.  500.    The gentleman said, "I am unable to 
pay Rs. 500".    Then the judge said as an 
alternative, "You take two seers of ghee or two 
seers of onions or 50 strokes or 20 days' impri-
sonment".   This gentleman thought that it was 
better to consume two seers of 

ghee because every day he was taking it. He 
took one seer of ghee and said, "I cannot'take 
more; I will take onions". He took one seer of 
onions, and after that he said. "I cannot take 
more". He said, "I will take 50 strokes". After 
taking 25, he said that he was prepared to go to 
jail for 20 days. After 10 days-in jail, he 
agreed to pay Rs. 500 as fine. If this is the 
story of the Opposition, they have to suffer 
more, I do not... {Interruption). Let them not 
suffer from this kind of illusion ... 

(Interruptions) 

SHRI   NIREN   GHOSH:    Let     us 
finish our speeches.   Then you will see 
whether you are relevant or irrelevant. 
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SHRI M. KADERSHAH (Tamil Nadu) 
: Sir, I responded spontaneously to the 

valued suggestion of the Chair for 

s
olving this parliamentary tangle. But it is 

most unfortunate that the Government is so 
adamant in not placing the C.B.I, report 
without which we cannot have a fair and 
fruitful discussion. Mr. Advani made a 
mention of the former American President. I 
would like to remind our friend on the 
Treasury Benches what happened finally to 
Mr. Nixon, i Nixon denied the charges. 
Watergate scandal was alleged against him. 
He misled the House and even refused to hand 
over the tape recorded evidence. A similar 
situation has arisen hefe. The Government is 
misleading and even refusing to place the 
C.B.I, report in this House. I am afraid that 
the same fate of Nixon will befall my hon. 
friends and the price will have to be paid one 
day or the other. The unbecoming attitude of 
the Government is totally detrimental to the 
democratic traditions. As a responsible 
opposition party Member, I stage a walk-out 
in protest against the undemocratic, 
unjustified and untrustworthy act of the 
Government. 

[At  this stage,  the  hon.  Member    left the 
Chamber.) 

SHRI T. N. SINGH (Uttar Pradtsh): Mr. 
Deputy Chairman, Sir, we have been 
hearing all the discussions that were held in 
your Chamber. It appears to me that the 
Government has not come out openly and 
frankly with all that is wanted. Sir, in 1929, 
when Gandhiji was to start Salt Satyagraha 
for Swaraj, at that time or a little before 
that, the British Government offered the 
Simon Commission to us. I do not want 
such offers to be made. There should be a 
full and frank offer of what we want. As 
Shri Advani has said, we have a feeling, not 
only in this House, not only in the Lok 
Sabha. but also a", over the country that the 
Government is protecting more important 
people behind Shri Tulmohan Ram. We 
welcomed your suggestion because we 
thought that this will unveil the fact and we 
shall be able to get at the real culprits and 
that we shall have a fruitful discussion.    
But what has happened so   far? 

The offer is only to show us the tip of the 
iceberg and the bulk of the iceberg is sunk 
below the water.. They are trying to show us 
the tip of the iceberg. Will that actually satisfy 
anyone who wants to go in some depth into the 
whole matter? I claim, Sir, that this House and 
we, particularly of the Opposition, want to go 
into the various facts, the inner story of the 
whole affair Other people have done the same 
thing. In America, as was rightly quoted here. 
what has happened to the Watergate cover-up ? 
It ended up with the resignation of the 
President. I sav, if there is going to be any 
protection to anybody, you are going to meet 
the same fate as happened to Mr. Nixon in 
America. Therefore, my sincere advice is that 
Government should take us openely, whole-
heartedly into confidence so that we can have 
the satisfaction that we can get an opportunity 
to get at the real culprits behind Shri Tulmohan 
Ram. 'We are not satisfied. We must be satis-
fied and that is our demand. Sir, the House, on 
this side, is not concerned with making only a 
debating point. We want to get this 
information. And unless we are satisfied that 
we will get that information, how can you 
expect that we can in any way co-operate fully 
in the discussions here ? Sir, yesterday, our 
Leader in the Lok Sabha said that he would 
resort to Satyagraha. I think this is a fit case 
because what we want out of Satyagraha, what 
we want to get at is the truth. For getting at the 
truth, we must be able to suffer. I say. Sir, the 
Opposition is prepared to invite suffering on 
itself in order to get at the truth. It is in the 
country's interest, it is in our interest and in 
everybody's interest. 

Then, Sir, about Mrs. Indira Gandhi's 
statement, we shall like to hear what she 
wants to tell. I welcome it. 1 do not know 
when she is coming to us to give the 
statement about which a note has  been 
circulated to every  Member. 

Sir, this is the attitude of our Party on this 
issue. 

SHRI NIREN GHOSH: Sir, you will recall 
this entire case originated from a Question 
tabled by Shri A.  G. 
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Kulkarni, Shri Krishan Kant and others 
And afterwards, Mr D. P. Chatto-padhyaya 
submitted information that 21 MPs were 
involved and that whomsoever he was able 
to contact, they denied it. So, the matter 
came up before the House where the entire 
prestige of the Parliament is involved. 

And the manner in which at least the two 
Ministers—L. N. Mishra and D. P. 
Chattopadhyaya—acted came up before the 
country and Parliament.    1  should like to 
put it on record that the first reaction of the 
Treasury Benches   and the •Congress Party 
was completely healthy and  in  accord with  
the desire to preserve whatever 
parliamentary democracy is still left at the 
Centre.    They unanimously demanded 
along with the House a parliamentary probe.   
It was a fit case for a parliamentary probe 
not only because it is not a simple criminal 
matter. It is a question where the behaviour 
of Members of Parliament, demeanour or 
misdemeanour of the Ministers   and the 
Government as a whole and their attitude are 
involved.    So we demanded a parliamentary 
probe and our colleagues in   the CPI   also   
strongly  pleaded  for that.    But the 
Government  has put   it under cloud  before 
the  entire  country and Parliament by 
bypassing that probe and  at the fag-end they 
said that they referred it to the CBI.   You 
know what all has happened,—I need not 
repeat all that—how a    categorical 
assurance was given and all that. But\it does 
not mean that any of us has given up the 
demand for a parliamentary probe.   We fee! 
and strongly feel that   the country and   the 
people  have   been  cheated   and  parlia-
mentary traditions,    norms and    forms 
have been thrown overboard by refusing to 
institute a parliamentary probe.   The 
Congress Party members were dictated: 
Congress Party members were dictated: not 
agitate for    that; you    must    keep silent."  
Because,  I  am  told, there  was a special 
meeting where they found that everything 
was in the wrong and  if a parliamentary 
probe was there the emire Government may 
go down the mire, may go down the gutter.    
So, whatever the risk, whatever the damage 
to the reputation  of the Government... 

, SHRI D. D. \PURI (Haryana): On ! a point 
of order. The point of order is this: The hon. 
Member is suggesting [ that the members 
sitting on this side were not acting on their 
own free will. That is a serious aspersion on 
the members and we strongly repudiate it. 

Shri Advani also made a mention when 
he said that a large number of members 
on this side of the House have "the same 
way of thinking" which is strongly 
objectionable and it should not be 
permitted. We are not suggesting that any 
hon. Member is acting on the dictates of 
somebody else because that is completely 
unparliamentary. So, Mr. Niren Ghosh 
should not cast aspersions on the freedom 
of expression of this side. 

Secondly, Sir, one very brief mention. 
Once again we are hearing the version of 
only one side. It was not the proposal of 
the Government. 

SHRI NIREN GHOSH: Yes. yes. We 
will hear you. 

SHRI D. D. PURI:    It was not the 
proposal of the Government. It fell from 
your lips. Therefore, this side should be 
given an equal opportunity of expressing 
our views. 

SHRI NIREN GHOSH : We won't 
object to that. 

SHRI D. D. PURI: It is not a Gov-
ernment offer at all. I would like to put 
the record straight. This is not a 
Government offer. It was a suggestion 
which you in your wisdom gave in order 
to get out of an impasse, a very serious 
impasse which the House found itself in. 
Therefore, for the Opposition to say as if 
they are expressing views on a Gov-
ernment offer. I think, would be quite 
unfair. 
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SHRI NIREN GHOSH: I am speaking 
now with the utmost responsibility and 
seriousness. That point I want to make 
clear to the Government as well as to the 
Treasury Benches. I am not in a 
threatening or agitating or mud-slinging 
mood. I am speaking in a serious vein. 1 
would request you to patiently listen. So, 
that was the attitude and that attitude was 
revised since the Congress Parliamentary 
Party took a decision. As I have said, a 
unanimous opinion cannot be revised 
otherwise. It is clear to anybody, any 
people in the country. So, what is the use 
of trying to shut it out? I do feel that the 
overwhelming bulk of the Congress 
Members feel that their party is being 
damaged, that a parliamentary probe 
should have been instituted ... 

HON. MEMBERS : No, no. 

SHRI D. D. PURI: This thing is 
happening again. The hon. Member is 
speaking on behalf of this side also. He 
should not speak on our behalf, he should 
speak on behalf of his party. 

MR. DEPUTY CHAIRMAN: Yes. you 
speak on your own behalf. 

SHRI NIREN GHOSH : Even all of us 
have not given up that demand, let it be 
clearly understood by all. Whatever the 
leadership, we want to follow whatever 
parliamentary democracy is still there and 
preserve it. So, this CBI report came but the 
assurances were broken and the matter was 
agitated. Naturally, when the CBI report 
was denied, that assurance was broken, we 
have to think of the next step. It does not 
and did not mean that we have given up the 
demand for a parliamentary probe. That I 
want to speak out frankly. 

When this CBI report came, naturally it 
was most proper that the Parliament was 
seized of it. Why should the Parliament not 
be seized of it? Whatever legal 
technicalities may be there, there can be 
even a secret session of Parliament, if 
necessary, putting the entire record, entire 
background material and other documents 
before the Parliament. You could do that; 
there are precedents 

for that. If there are legal technicali-| ties 
barring you, you did not go into 1 them 
earlier. So, we wanted the full CBI report, 
all the materials, interim reports and the 
background materials on which the final 
report is based be-j cause final report 
follows only from  something preceding. 
So, the two must tally. It is no use hiding 
that we have some amount of suspicion 
about the-conduct of two Ministers and 
perhaps I some Members of Parliament. It is 
no use hiding that. The country is also on 
that point. Even you will see, Shri L. N. 
Mishra made a statement that he merely 
passed it on to the officers. Then he says in 
the meantime that he directed for on on-the-
spot enquiry by two officers. So, even that 
'directing' i» there. It is there in this charge-
sheet also. As regards Shri D. P. Chatto-
padhyaya, he says that he works in ac-
cordance with the directives of the Chief ; 
Controller of Imports and Exports. I 
Everybody know that the Pondicherry 
Chamber of Commerce is a registered.. 
recognised body. All the importers are 
registered with the Pondicherry Chamber of 
Commerce but these people were not 
importers. They were not members of the 
Pondicherry Chamber of Commerce. Their 
offices even did not exist. So, that is the 
position regarding this scandal. That is why 
the earlier Ministry took a correct decision 
that no additional licences can be issued. 
Suddenly, in 1972 Shri L. N. Mishra gives a 
directive for an on-the-spot enquiry. That 
document of 'directing' is there. We should 
get that document in original. We should see 
what is written in that document. Sir, there 
is a file of the Chief Controller of Imports 
and Exports covering the entire Pondicherry 
French Settlement business till then and 
uptil now. There must be a file like that. 
There are many things like that. We would 
like to examine that file. Here is our 
suspicion, how can we clear our minds and 
come to a conclusion? We yielded though 
we did not give up our demand for a 
parliamentary probe when you made that 
suggestion yesterday. Yesterday itself I 
said: It is perhaps helpful and welcome 
provided this Committee functions almost in 
the same manner as the Committee on 
Privileges. 



 

Why did I say that? That Committee has the 
right to call for any document, to call for any 
person to be produced before the Committee. 
That is not for public. That should not disclose 
anything. When I said that, I meant that it 
should function as the Committee on 
Privileges. So, when we wanted to examine 
the full CBI report, with the interim reports, 
case diaries, evidence and all that in order to 
find out whether ! both tally or there is 
something that has been left out, we undertook 
a tremendous responsibility that in camera we 
will be seeing and not divulging it. Parliament 
is seized of the matter. The entire country is 
seized of the matter. So, we must be in a 
position to discharge even that responsibility, 
{Tim? bell rings). We showed the utmost rea-
sonableness. That is why we demanded that all 
these things should be there. Otherwise, it is 
difficult to come to correct judgment. Now, 
Sir, further, after that, if anything is 
actionable, that must be actionable. What is 
the way out? A mere suggestion does not help. 
Not j only that. ! has been said earlier, no 
precedent, but about the misdemeanour of a 
Member of Parliament or of a certain Minister 
of the Government there can be no precedent. 
That must be discussed on the floor of 
Parliament. It cannot cover that point in any 
case, i Then we will be able to discuss breach 
! of privilege and misconduct. 

MR. DEPUTY CHAIRMAN: You will 
have to wind up. 

SHRI N1REN GHOSH: All these things 
were covered in this. Let it be known to the 
Treasury Benches that many Congress MPs. 
tell us in private that one person, Mr. L. N. 
Mishra, is holding the Congress party to 
ransom ... 

HON. MEMBERS :   No, no. 

SHRI  NTREN GHOSH:     ...   and 
the Congress are protecting him.   Let it be 
known.   I will not name them. 

SHRI D. D. PURI:    Name them. 

SHRI NIREN GHOSH:   This is the 
position.   So, Sir, it is clear.   Not only 

that. The school building is there. Its precincts 
have been sealed. The school is proposed to 
be built in the name of Shn L. N. Mishra's 
father. I do not know whether at this time 
there is the school or not, but the entire 
precincts of the school have been sealed. 
Later on, Mr. Tulmohan Ram gave a state-
ment saying that he would come and pay two 
and a half lakh rupees if they changed the 
name of the school to Raghunandan Mishra 
High School; that Mr. Mishra is an influential 
person and through licences he would   ... 

MR. DEPUTY CHAIRMAN :   I am 
asking you to wind up. 

SHRI NIREN GHOSH : That is why I say 
that we had a discussion yesterday and today. 
We are prepared to exchange further 
information, but the entire country must know 
that we acted' with the utmost reasonableness, 
even under the circumstances, to find a way 
out. When certain Members undertook the 
responsibility, we undertook it on behalf of 
the entire Parliament, making no invidious 
distinction between Members. The entire 
country expected something out of that. We 
must explore all" possibilities. I say it with 
anguish and pain and not with anger. With 
pain in my heart I say that we went to such 
length and suggested a way out. Give us the 
full report with the background material. If we 
find misdemeanour by Members of Parliament 
and by Ministers we must be seized of it. If 
criminal action is to be proceeded with in the 
case of other members, that must also be 
done. What is the way out? How can we 
proceed in this matter? I say first before we 
examine it, we cannot say it.   We'have our 
differences. 

MR. DEPUTY CHAIRMAN:  I am 
calling Mr. Chandrasekharan. 

SHRI NIREN GHOSH:    I say the 
Government must be reasonable. They are 
most unreasonable. You can see-this is the 
invidious position in whicbr we are placed. 
The discussion has been1 fruitless yesterday 
and today. 
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SHRI   K. CHANDRASEKHARAN : 
Sir. we who are sitting in this group also 
associate ourselves ... 

(Interruption) 

MR. DEPUTY CHAIRMAN : 1 cannot 
allow this, Mr. Rajnarain. I have allowed Mr. 
Rabi Ray. You cannot go on getting up again 
and again. 

SHRI   K. CHANDRASEKHARAN : 
I extend my support to with the general 
Opposition demand for a parliamentary 
enquiry and probe into those very scandalous 
affairs. The nation has been rocked and 
shocked on account of the story that has come 
out as never before. Sir. the Government are 
talking of precedents. When we ask for the 
report of the enquiry conducted by the CBI. 
Let me ask the Government in return whether 
there has been any precedent in the history of 
this country after independence of anything to 
be the affair that has taken place, to be the 
incidents' that have unfolded thjemsdves 
before the nation, popularly called the Tul-
mohan Ram affair. Sir, the probe has got to 
be conducted by Parliament and in effect and 
in substance, this demand has been accepted 
by Government—by the concession of 
Government, if I may say so—saying that the 
leaders of the Opposition may look at the 
final enquiry report of the CBT. Now, the 
position is only as to whether the Opposition 
leaders should see only the final inquiry 
report of the CBI or they should be given the 
interim reports and also any background 
papers. It is only normal and natural that for 
studying and understanding folly the final 
enquiry report, the interim reports are 
absolutely essential. We know that in many 
cases the interim reports are totally different 
from the final report. The final Report of the 
CBT has come after the controversv has 
heightered itself, after it has risen to— very 
serious proportions throughout the country. 
We do not know whether the CBI itself has 
been politically influenced or administratively 
influenced to give a final Report in the form 
in which the CBI has given it now. Therefore, 
it is all the more necessary that the Oppo-
sition leaders should be enabled to look at the 
interim reports and the background papers 
also. 

SHRI BHUPESH GUPTA: This matter has 
been discussed, and yesterday you made 
certain suggestions. Before that 1 also made a 
suggestion. On the 27th August, when the 
matter first came up in the House from these 
Benches, I remember—I was the first to make 
a suggestion about a parliamentary probe and 
I insisted on it. We still insist on it. There is 
no question about it. In a situation of this 
kind, the best course would have been to 
appoint a Parliamentary Committee to go into 
it, especially in view of the fact that the 
names of so many Members of Parliament, 
rightly or wrongly, figure, apart from the 
names of the Ministers. Unfortunately,, the 
Government did not move in that direction, 
and brushed aside the constructive suggestion 
that we made. If we had appointed a Par-
liamentary Committee during the last session, 
we would not have been wasting almost three 
weeks in discussing as to whether a certain 
document—or documents—should be laid on 
the Table of the House. That matter would 
have been considered by the Committee it-
self, and we would have been left to do our 
normal work. Unfortunately, this has not 
happened. I make it absolutely clear that the 
best course would have been—and still is—to 
appoint a Parliamentary Committee. 
Government has rejected it. Well, when the 
Government rejects it what are we to do ? We 
can only press our demand, argue our case 
and then Droceed on the basis of our case. 

Now. Sir, during the last few days we 
were demanding here that the C.B.I, report 
should be laid on the Table ... 

AN HON'BLE MEMBER :    Reports. 

SHRI   BHUPESH   GUPTA:    I   do 
not know. 1 am not so clear. (Interruption). 
All right reports. Let it be either plural or 
singular. We discussed it and I think it was a 
valid demand that the C.B.I, report from 
which the charge-sheet emerged should be 
examined by the Members of Parliament. It 
was a very legitimate demand. I supported it 
and I still support it. Yesterday, Mr. Morarji 
Desai has written to the Speaker a letter  in 
which he   said 
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that he would start, his programme of 
satyagraha if the C.B.I, report is not laid on the 
Table of the House. Mr. Morarji Desai in his 
letter, which you can see with the Speaker, 
does not use ' the word in plural. He says "the 
report". Now, Mr. Morarji Desai is entitled to 
change his mind. I am not saying it. But his 
case was, to which he attached the- term 
"satyagraha", that the report should be laid. 

SHRI BANARS1 DAS (Uttar Pradesh) :   
What constitutes the report ? 

SHRI BHUPESH GUPTA: That we can 
discuss. We are presently discussing Mr. L. 
N. Mishra. What constitutes the report can be 
discussed later. That is why from the 
Opposition friends I got also the impression 
that we are interested in getting the C.B.I, 
report m singular. Well, if they want in plural 
I have no objection. 

You, Sir, made a suggestion. Earlier I had 
made a suggestion and you had also made 
and we felt that a solution would be found. 
The Government came out with its proposal. 
It seems that they were prepared to show the 
report, as you suggested, to the Leaders of the 
Opposition under your chairmanship. I did 
not accept the Government proposal. I 
suggested immediately my alternative 
proposal. It is there in the paper. It seems 
somebody has given it. It has been circulated 
to the Members. We were bound by two con-
ditions only which I am glad they have 
accepted this morning. They told you that the 
Government would accept our proposal. Sir, 
what is that thing? It says that "we will not 
divulge" what is there in the report for public 
use and we shall "not treat it as a precedent". 
These are the two points. These are our 
obligations and after reading the report we 
can take whatever step we like . . 

SHRI MAHAVIR TYAGI:    Do you 
confirm this one thing that the condition laid 
down originally by the Government was that 
even Members will not be taken into 
confidence, that the Leaders will not talk it 
over with the Members of their party . . . 

SHRI BHUPESH GUPTA : Tyagiji, you 
are quite right. I do not like to whip the dead 
horse in this matter. That is gone. They have 
not insisted on it. You also supported my 
draft at that meeting. The Government had 
accepted my draft. So let us not bring in that 
thing. My draft is very clear because the 
Government is also trying . . . 

AN HON'BLE MEMBER: We are trying 
to come to an understanding. 

SHRI MAHAVIR TYAGI: Both the 
drafts. 

SHRI    BHUPESH     GUPTA:     Alt 
right.    The Government draft said :— 

"It is prepared to place before them the 
CBI report on condition that they would 
peruse the report themselves and in no 
circumstances either disclose it to anyone 
or quote it in the House. They should not 
make any use of the report except to satisfy 
themselves as to what it contained and this 
would not be regarded as a precedent." 

T  objected  to this draf.    Then  I gave the 
other draft. 

SHRI RAJNARAIN : We have read it. 

SHRI BHUPESH GUPTA : No, he wants 
it. "The Government is prepared to place 
before the Chairman of the Rajya Sabha the 
CBI report on the basis of an undersanding . . 
." 

SHRI RAJNARAIN : This is Gov-
ernment's draft. 

SHRI BHUPESH GUPTA : It is my draft. 

SHRI RAJNARAIN : But the Government 
has taken your draft. So it is Government's 
draft now. 

SHRI BHUPESH GUPTA : Suppose you 
accept it. does it become Mr. Raj-narain's draft 
? Don't be embarrased by it. My draft was : 
"The Government is prepared to place before 
the j Chairman of the Rajya Sabha the CBI 
report on the basis of an understandinj 
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that the leaders will peruse the report but will 
not disclose it for public use or quote it in 
the.House. It will, however, be open to the 
Members to keep in mind what they come to 
know in the event of their speaking on the 
subject. It is also agreed that this will not be 
regarded as a precedent." Now, Sir, I am 
reading it for them to consider also. Suppose 
we go through the report they have given. 
They say it is full report. Whether it is full or 
half, only they can say. If you think it is half, 
let us see whether it looks like half. 

SHRI SALIL KUMAR GANGULI: If it 
looks like half, then what? 

SHRI BHUPESH GUPTA : After that 
there are two obligations: one, we shall not 
divulge it to the public or the press and two, 
we shall not regard it as a precedent for the 
future. Now, Sir, what prevents us from 
making representations to the Government 
that this step or that step should be taken? The 
Opposition can make representations not 
always on the floor of the House. 

SHRI SALIL KUMAR GANGULI : Sir, 
may I ask him a question through you ? If we 
are of the impression that the report is not a 
full report a«d something has been suppressed 
. . . 

SHRI N. R. CHOUDHURY   :  How 
do you know it ? Unless you go through the 
report, how will you know? 

SHRI SALIL KUMAR GANGULI: If we 
are of the opinion that something has been 
suppressed . .  . 

SHRI BHUPESH GUPTA  :  You sit 
down. Credit me with that much intelligence. 
You are a solicitor. I am also a kind of lawyer 
who never accepts briefs. Now, I tell you we 
also discussed that point. I am just now dis-
cussing it in the context of the "satya-graha" 
hat you propose Well, if the "satyagraha" had 
not been there, we could have discussed many 
other things. At the moment, I am not pre-
pared to pre-judge anything. I have some 
submissions to make or some cri- 

ticism   to make.    Certainly we can do it.     
This is an independent    case    by itself.    
Now,  we cannot    divulge    the report to  the 
public  nor  quote it.    It is quite clear.  They 
said we could make our submissions in the 
meeting.   Surely we can make, but why should 
we start pre-judging it just now ?    Probably    
1 will    have    more    submissions.     Why 
should I pre-judge it ?   J want to    be 
absolutely fair because I know that here we are 
fighting for a principle.   I would not like   to 
be caught on the   wrong foot  anyhow.    We  
demanded  that  the CBI report should be laid 
on the Table of the House.    It was wrong on 
their part not to have laid it on the   Table of 
the House.   Then this suggestion was made 
that it should be shown to    the Opposition    
leaders     We  went    there. They were ready 
to show it.   But when they said we should not 
talk about    it to anybody else, we said "No, 
we shall talk to our party members and others; 
only we shall not give it to the public for 
consumption because it would prejudice the    
trial  and all  that sort    of thing."    It was a 
very reasonable suggestion and they accepted 
it.    Now we can see it and having seen it,    
we can come to our conclusions.   But one 
thing is quite clear. We shall fight for it, but we 
shall be never participate    in    the 
"satyagraha"    It is absolutely c,lear. Do not 
misunderstand it.    I shall voice the demand as 
strongly as I can.   I agree that the CBI report 
should have   been laid on the Table and    a    
committee should have been appointed.    But 
there is sometimes a via media; there is some 
times a give and take.    In Parliament politics 
also it does happen and it has happened.    I 
think the Government has also yielded   to us.    
What was the attitude of the   Government ?   
"No, nothing   will be done."    It was an 
arrogant attitude.     But  I think   saner    
counsel has prevailed on the Treasury Beaches 
and they have accepted it.    I think we should 
accep the opportunity.      Otherwise,  none 
will see the CBI report and we shall be making 
the same speeches all over again.    The public 
also   want the opposition leaders to see the    
CBI report and come to their conclusion.   1 
would like to deal with the matter responsibly 
when you are in the picture. I shall like to deal 
with it in the Cham- 
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ber. It no remedy comes; I shall not be bartering 
away my rights under the Constitution to come 
to the House, except that under the agreement I 
shall not quote the report in the House nor shall 
I give it to the press for public use. These are the 
two conditions. Why should this not be 
acceptable to you ? It should be acceptable to 
Shri Morarji Desai who wrote to the speaker 
about this. I would like all Members to know 
what the CBI report contains. I am very sorry 
only the leaders will see it. Then we are now 
free to tell about it to the members of our Paity. 
Congress leaders can tell their members. Shri 
Rajnarain can tell his Party members. There is 
no objection to even telling Shri Charan Singh. 
That is also covered by my draft. I can tell Com-
rades Dange and Rajeswara Rao. Having seen 
the CBI report, we can discuss it privately 
maintaining the terms of the agreement and 
come to our own conclusions as to what should 
be done. You can call another meeting as to 
what we have to say on the draft. Then you can 
discuss as to how you -should proceed. But why 
forestall a thing ? Parliament through its leaders 
should be apprised of the contents of the CBI 
report which according to them is a full report. I 
cannot qeuslion it till I have seen it . 

SHRI BHUPESH GUPTA : I thought you 
are asking me a question. 

MR. DEPUTY CHAIRMAN   :   Can 
I reply to that because the   suggestion was 
actually mine. 

because

there was 
a precedent and the report was placed on 
such and Such a day.   ^   <ft ^ ^tjr \ 
According to the draft, that is what 
it means ^fa^ am ^f^q-fa f?HF3 $t eft 
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SHRI BHUPESH GUPTA : 1 have heard 
his points. I think the House has converted 
itself into a committee. He has raised two 
points and 1 think they are legitimate points. 
Sir. first of all, you have answered one point 
about the precedent. It only means that if and 
when in future I make a demand for any report 
to be laid, I will not quote .this as a precedent . 
. . 

SHRI D. D. PURI   :   ^es. 

SHRI      BHUPESH    GUPTA:   . . 
and on the strength of it seek the submission of 
it on the Table. That is all On merits I can do it. 
You are not even bound by it. With regard to 
the-parliamentary thing, Sir, you know very 
well that I have been here for long-and I have 
never said—nobody has said, I think—that all 
the CBI reports should be laid on the Table of 
the House and that has never been the stand of 
anyone. Some CBI reports are sometimes 
demanded because of some special, overriding 
and compelling considerations of public 
interest or public standard. We have done it 
once or twice. In the CBI you have many 
reports whicfi have piled up, which have piled 
up in the Ministry of Home Affairs and we 
never demanded that all the reports should be 
laid. Therefore, I am not suggesting that the 
procedure should be reversed by us. Let it con-
tinue. I am not demanding that the procedure 
which has been followed so far should be 
reversed. I am only keeping the options open 
and, Sir, you have very rightly said about the 
precedent and, on the merits of the case in 
future if the demand is justified, we shall make 
it and we are not signing a way our rights and 
privileges in this respect. 



 

SHRI T. N. SINGH : Mr. Bhupesh Gupta 
there is one point. The condition laid down is 
that this will not be a precedent. Does it not 
bar us from raising a similar demand when a 
Minister is involved in a similar case in the 
future ?    How can we stop it ? 

SHRI BHUPESH GUPTA     :     One 
thing is quite clear. The text of this thing . . . 

SHRI T. N. SINGH : It is not the 'text'. I 
am not particular about words. What I say is 
this. The undertaking given by this House for 
future Members of Parliament to come that 
we shall not treat this as an example . . . 
(Interruptions) Why not . . . 

(Interruptions) 

SHRI BHUPESH GUPTA : 'Precedent' and 
'example' are not the same thing. 

SHRI RAJNARAIN : What is the necessity 
of saying this 1 

SHRI BHUPESH GUPTA : 'Prece 
dent' has a meaning; it has a juridical 
meanings. (Interruptions)    Do    I 
demand the CBI report this time to be laid on 
the Table of the House on the basis of some 
precedent ? No. On the merits of the case I 
demand it. I need not cite any old cases at all. 
You can always do it in future. But we are not 
now dealing with a contingency that might 
arise in future. We are dealing with the 
present situation. 

SHRI RAJNARAIN  : How ;an you 
accept this? . . . 

(Interruptions) 

SHRI BHUPESH GUPTA : First of all, it is 
possible that the CBI report has got reference 
to this kind of thing. I have not seen the full 
report. Why should I presume what I might ... 
(Interruptions) You are trying to go ahead. I 
would see the CBI report. I would try to find 
out what it contains and does not contain. I 
shall come to the conclusion which need not 
relate only to Tulmohan Ram's case. I might 
also see other related matters on a wider scale. 
I will make submissions to   the    Chairman    
of the    committee 
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I which will be considering . . . 
(Interruptions) 

SHRI RAJNARAIN : It does not convince 
us. 

SHRI BHUPESH GUPTA : You will not 
be convinced, because you have made up 
your mind. 

Let me make the position clear. I am not 
satisfied. I tell you that I am not satisfied with 
what the Government has done. There is no 
doubt about it. I stand by the basic demand 
which 1 made on the 27th of August. But sup-
pose they do not agree to it, do we retire and 
do nothing ? The only thing I say is that we 
will not participate in the 'satyagraha'. Other 
methods are open to us .. . 

(Interruptions) 

SHRI T N. SINGH : You took a different 
attitude from that of Gandhiji in  1941 also. 

SHRI BHUPESH GUPTA : Well, Gandhiji 
has been mentioned. You know very well 
when I spoke against Morarji Desai when he 
was Deputy Prime Minister. At that time I 
demanded a CBI inquiry into all his shares in 
the business. He did not deny it. He did not 
disclose it. Then I got the Balance Sheet and 
exposed it here... (Interruptions) 

 
(Interruptions) 

SHRI BHUPESH GUPTA : That is why I 
say that you are playing politics ... 
(Interruptions) But, Sir, Corruption cannot be 
fought with a narrow partisan angle ... 

(Interruptions) 

 
SHRI BHUPESH GUPTA : I fenaw 
very well.    All  the  CBI  reports    will 
i be gone into, and some will at least be 
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relating to some very esteemable former Chief 
Minister who belonged to this side of the 
House . . . 

(Interruptions) 

SEVERAL      HON.      MEMBERS   : Yes,   
yes    Let that be . . . (Interruptions) 

SHRI RABI RAY : We accept the 
challenge. Let the Government also accept the 
challenge. 

 
(Interruptions) 

SHRI BHUPESH GUPTA : We will be a 
party to fighting corruption. If L. N. Mishra is 
guilty, hang him. If Bhupesh Gupta is corrupt, 
hang him. That is not the point. The point is 
that you wanted to see the C.B.I, report. See it. 
(Time bell rings.) I have told them not to rely 
too much on the C.B.I, report. C.B.I, is also an 
organ of the Government. Having realised that 
C.B.I, report will not help them, they are 
heroically retreating from their position. We 
shall go through it. We shall read it and then 
we shall see what the Government has shown 
or not shown. We shall proceed according to 
the rules laid down. You have taken this thing 
in the Chamber. I am not precluding myself. I 
am not prejudging what should be done. We 
have agreed to it. In view of this, satyagraha 
should be stopped. 

SHRI BANARSI DAS : How many times 
will he repeat it ? 
i

 

SHRI BHUPESH GUPTA : Before 1 sit 
down, I will say that we stand by the principle 
laid down. You have taken the initiative. The 
Chair has taken the initiative. We are prepared 
to cooperate with you in following the matter 
according to the rules and procedures laid 
down by you in a manner which will, on the 
one hand, ensure the dignity of the Members of 
Parliament and, on the other hand, will serve 
public interest. 

SHRI HAMID ALI SCHAMNAD (Kerala) 
: I should like to express the view of my party 
also in this manner. The Government ought to 
have placed before the House the C.B.I, report 
in toto. By not placing it before the House and 
before the Members of Parliament, they have 
expressed their guilt. This is not a party issue. 
This is not an issue that has to be dealt with by 
the Members alone. The entire nation is 
watching what is going on today here. I appeal 
to the Government to place the C.B.I, report in 
toto before the Members at the House so that 
the nation as a whole may know what is going 
on in this corruption network. This is not a 
matter affecting one Member of Parliament 
alone who has been sacked. Sir. this is a 
conspiracy, a conspiracy of corruption, and 
every Member of Parliament has got a right to 
know what has happened, whether it is at the 
ministerial level or at the governmental level 
and at the level of Members of Parliament who 
are involved in this*matter. So I appeal to the 
Government to place . . . 

MR. DEPUTY CHAIRMAN : Mr. 
Schamnad, we have traversed a long way 
from there. You express your view on the 
proposals that were formulated yesterday. 

SHRT    B.    V.    ABDULLA    KOYA 
(Kerala) : Are we to follow the expres 
sions expressed here ? We have our 
own independent view. Why do you 
object ? He has taken only four minu 
tes.
 
1 

MR.  DEPUTY CHAIRMAN   :   Mr. 
Koya, I must remind you that there is no 
discussion before the House on this. I allowed 
certain Members to make observations on the 
proposals that we were discussing yesterday. 
You cannot reverse back and start all over 
again. That is why I am reminding you. When 
I am talking to Mr. Schamnad, no other 
Member need help him. He can take care of 
himself. 

SHRI HAMID ALI SCHAMNAD   : 
Sir, I appeal to the Government to appoint a 
parliamentary committee also to go into this 
matter. 
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MR.     DEPUTY     CHAIRMAN 
Please take your seat. 

MR. DEPUTY CHAIRMAN   :   Mr. 
Ganguli, you are not going to reply to him. 

SHRI SALIL KUMAR GANGLLI : Sir, I 
want to contradict him. He is making a new 
statement. 

MR. DEPUTY CHAIRMAN : Please take 
your seat. I cannot allow this kind of 
interruption. Please take your seat now. And 
nothing of what you say will go on record. 

SHRI SALIL KUMAR GANGULI : 
(Continued to speak.) 

MR. DEPUTY CHAIRMAN : He wanted 
two minutes and you are going to interrupt 
him. I have given him strictly two minutes 
and he should finish within two minutes. 



 

MR. DEPUTY CHAIRMAN : Mr. 
Kumbhare now. And I am giving you only 
one minute. 

SHRI N. H. KUMBHARE (Maharashtra) : 
Sir. I have to make a small submission about 
my grievance. Today, a meeting was 
convened by the Chairman and leaders of the 
Opposition were invited but I fail to 
understand why representation was not given 
to small parties here. 

MR. DEPUTY CHAIRMAN   :   You 
are only one man; there is no party at all. 

SHRI N. H. KUMBHARE : I am not 
speaking for myself, but for other political 
parties. 

MR. DEPUTY CHAIRMAN   :   You 
make whatever submission you want to make. 

SHRI N. H. KUMBHARE : My 
submission is, Sir, that if the Government is 
prepared to show the report and if some of the 
members of Opposition are not willing to go 
into that report, why cannot the report be 
made available to those leaders of the 
Opposition who would like to have that ieport 
'? 1 would request the Government to make 
the report available to other members who 
would like to have a look at it. 

SHRI OM MEHTA : Sir," I have patiently 
listened for two hours to what has been said 
from the other side, by the hon. Members of 
the Opposition and their leaders who were 
yesterday in the meeting with you at 4.30 P.M. 
and today also in the morning at about 10 A. 
M. As you know. Sir, this licence issue has 
been going on in the other House and in this 
House, not in this session but in the earlier 
session also. In both the sessions this has been 
going on.     Mr.  Niren    Ghosh in    his 
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wisdom gave a notion that this should be   
discussed   in   this  house.    He gave the 
notion and 1 hope that it was not done  by  the  
Secretariat  but  he   wrote that it should be 
discussed under- Rule 176 on the floor of the 
House.   Though we were not obliged to agree    
to this notion.   Sir,  but  still   we  thought  
that nothing should be shrouded in mystery 
and we agreed to Mr. Niren    Ghosh's 
suggestion  and  the  notion which  were given   
by   the  Opposition   parties.    We said  on 
this very floor of the    House let the truth 
come out; let them    state what they wanted 
to and we will have our viewpoint to put 
forward.  Let them listen to our point of view 
so that the truth is    out and let the    world    
and everybody know what is the truth.   We 
never  wanted   to  keep  anything  secret or  
shrouded  in    mystery.    Again  they refused 
to di-cuss because they thought that the C.B 1.  
report was an essential document  and  it    
should be  in    their knowledge and that they 
would discuss it only when the C.B.I, report is 
placed on  the Table.  1 have got the proceed-
ings here. Sir.    Time  and again    they have 
asked  :   "CBI report; CBI report". Nowhere    
have they    said that    other documents 
should also be given.     Sir, the full report is 
with me.    The words they have used are—if 
you allow. I can read them and I can quote 
them also— "CBI    report;   CBI report." 
Yesterday, Sir,  when in  your wisdom  you    
were kind enough to find a way out of this 
impasse,  you   gave   a   suggestion.      At 
that time I never knew the view of my 
Government.     Some of our Opposition 
leaders were sitting here and they welcomed 
the suggestion.    If you like. Sir, that 
suggestion is also with me,    I can repeat  
that.    Then,  Sir.   at  4.30  P.   M. I  came  
before the  leaders  and  before you. Sir, and I 
accepted the suggestion given by you.   The 
Government accepted  that  suggestion  and  
the    resolution which was read by Mr. 
Bhupesh Gupta that  Government  is  prepared  
to  place before the  Chairman  and  leaders    
the C.B.T. report in this case on the condition 
that the leaders    would persue the report 
themselves and . . . 

SHRI LAL K. ADVANI  : He never 
used the words. "peruse". 

SHRI OM MEHTA :   Those are my words.    
Their  leaders  will  peruse  the report 
themselves and will, under    no 
circumstances, either disclose it to anyone or 
quote it in the House or make any use of it 
except to satisfy    themselves as to what the    
report contains and also it would not be 
regarded as a precedent.       There    was no    
earlier draft.     But Shri Bhupesh Gupta    
suggested another draft and in the presence of 
everybody be wrote a draft and gave it to me.     
Immediately,   my    reaction was—I will 
consult the Government and tomorrow   
morning we will come   and tell you    about 
our   reaction.    Today the first thing I did 
was that I    came and said that the draft is 
acceptable to the Government    and we agree    
to it. Then Mr. Advani said in the very begin-
ning that somehow they got the impression  
that    a summary    of the    report would be 
given to them.    Sir, I emphatically say that in 
my draft there is no word    'summary'.    And, 
also,    Sir,    I would like to  make it clear  
that normally  in  such   investigations  there  
are no    other    reports.    The    investigation 
report, which we call the C.B.I, report, is the 
final report, on the basis of which the      
challans    are filed.     This is the report,     
Sir, which    was sent to    the Speaker,   and 
the Government has been generous enough to 
take the leaders of the Opposition into 
confidence.   And I said, Sir,   in that 
committee that I am thankful to 4/5 
Opposition leaders who supported this stand 
and who    agreed. (Interruption)    There    
was    Mr.     Advani . . . 

SHRI RABI RAY  : Name them. 
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MR. DEPUTY CHAIRMAN : Mr. 
Rajnarain, what transpired there, you better 
not go into that. 

SHRI RAJNARAIN : I have heard from so 
many sources. 

MR. DEPUTY CHAIRMAN : You can 
hear anything. We do not go by hearsay. 

 

MR. DEPUTY CHAIRMAN   :   It is a fact. 

SHRI OM MEHTA : Therefore, our proposal 
fell through because Mr. Ad-vani, Mr. Rabi Ray 
and Mr. Niren Ghosh did not support it. So the 
position of the Government is quite clear. We 
never wanted to hide anything, and by agreeing 
to show the complete C.B.I, report to the 
Opposition leaders, to you, Sir, we acceded to 
each and every word of the suggestion you gave 
and we thought that the unanimous opinion of 
the House was that it should be shown to the 
leaders. I say with pain now that it is on second 
thoughts they __ have thought of these 
documents and other things and other things. It 
was pure and simple. First of all. they gave a 
motion, for discussion and they backed    out of 
it.     They wanted    the 

C.B.I, report, we agreed to it, and again they 
backed out of it. I think even if we give them 
the documents, tomorrow they will say, 'No, 
they are fake documents', and they will back 
out. 

(Interruption) 

SHRI    NIREN    GHOSH    :    C.B.I. 
report covers all reports. Otherwise, there is 
no report. 

MR. DEPUTY CHAIRMAN : Now the 
House stands adjourned till 3.30 P.H. today. 
We take up the Calling Attention when we 
resume. 

The  House then    adjourned for 
lunch at two of the clock. 

The House reassembled after lunch at 
thirty-one minutes past three of the clock, Mr. 
Deputy Chairman in the Chair. 

RE STATEMENT BY PRIME MINISTER 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS DE-
PARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PERSONNEL (SHRI 
OM MEHTA) : I think there are some 
developments in the other House. So, she is 
not making any statement today. 

SHRI LAL K. ADVANI (Delhi) : We 
could not understand what is the position, 
because this morning I have made my 
position very cleai 

 


